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. Supsrintending Enginmer,

te Rospandnnt Ne.1 and RBSp&nd.nt Ne.1 will alao be dirsctsed
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Hen'bls Shri C.J. Rey, Mombar(J)
Hen'ble Shri P. T. Thlruvcngadam Momber(n)
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East Kidwai Nagar

Co-erdinatien Cirguls(Civil)
CePuWeD, I.P. Bhavan
New Delhi. - 110002,

2, Subs " Regienal Employmant folcar(Tsch)

Sub Regional Empleoymant Exehange

Pusa - New Dslhi 110012, Responsents
By Adveesate Ms Ashek Jain.,

O RDE R(eral)

Hen'ble Shri C.J. Rey, Member(J)

1. The applicant filad this O& under sactien 19 ef the CAT
Act claiming ralief that t he Raspondent Ne.2, the Empleymcnt¢

Exchanga,;be dxrnctnd to sp enser thc nams of thc applicant

te allew the appllcant te appear inthe tsst that was statad

te be coensductsd en 20.1.1989. Besides, the rcspondonts‘ma;

ba réstrainqd\?r-m precssding ahsad with the sslection process
till sugh ﬁimo the applieant name is‘spin;ored'and censidcr;d.
On this OA this Bench has diflctcd by way ef.inturim rolicf
the Rospundnnt Ne 2, tho Employmant Exchanga, te spcnsor the
namas af the appllcant fer the said test that was being cenducted
by Rcspandlnt Ne.1. In cass the results ars d¢salared bafere
fhu decisien eof the Bench, the result ef the aﬁplicant will

bn kept in a seglqd cever and Qill be subject te ths rcsult“
of this potitiin., fhis erder was Rassudnby dasti en

18.1.89.,
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2. The brisf case of the applicant is thét he has
qualified SSLC along with 2 years Naticnal Trase Certificatam
course of Draughtsman Civil frem I,TeCy, Pinarayi in tha
year 1985 and got hia name regisfarﬁd with Respondent No,2
vide Registration Nm,T/16095/85, N.C.O0., Ne.030,20, fer
a suitabls emplocyment ana the cepy of the said cortificatss

are encloses at Annexures=2,3 and 4, TLater-enntherRefpondant

' Ne.2 filed the ceunter stating that the applicant has

registersd his name with .them and the card was missing
and therafore by way anSUplementary list his nams

was alse sant.

3. Since the -applicant is not before us we have heard
the learned ceunsel for raspensdant Ne.2 fs ‘Ashok Jain and

/

berused £he records. Ms Ashek Jain Fggther mentioned

that respondent No.2 has put a ;ﬁgg;ﬁigufhe counter that
unlsss a clearance certificate is issusd by the Respendant
No.2 the result é? the said examination with regard te
the caneidate may not be declared. The Supeg. Engineer
alss pprmitted Mr, Ganeshan P.M. while alloting Roll Ne.

391 for apearing in the sai€ examination whigh was held

en 20.1.89 for the post of Drafteman(civil) vide Supst,

- Enginser letter Ne.9(10)}/88 Cord. Circlea (Civil)/155 ‘ |

dated 27.1.8%, New the learnzd counsel for the respondsnt
Ne. 2 has not pressed this cendition in the ceunter.
In view ef this it has become clear that the Empleyment

Exchange has already sponscrsd his name and sent it to

the Respendent No.1 an# conseqguently he appekred for the
test alsae. .

4, The main ¢laim af the applicant is thaﬁLg;rectian ba
given ts the Emplayment Exchange to spenseor hfg Name and

direbt respondent No.1 te p=rmit him for the examinaticn

and the rsspendent majybe restrained from proceéding

ahead with the sédectien process till such time his

candidature is pponsored and censidered,

N




-3

5. The spensering oF the candidate by rléplndcnt Ne.2

has besn done d@ccerding fd the learned ceunsal fer the

Respcndent No.2: The pospendoﬁt Nu.1 has net filed any

ceuntsr aﬁd the épplicant has net appeared befere us.

Thorcf.rc,-ue-aro net in a pesitien ts knou uh-thir the

candidate has actually appearcdlfar the_examinatien}

6o In the circuﬁstancns of tBe case, the fellowing

directicn is given:-

: "Invcasé if tha.candidate has. appeared foar the
c*aminéti@n, the result uhichvﬁas kept undér.
ssaled cever by ‘the Resp;ndgnt Ne.1 may be
spened and acted up.nAéEcerdingly; This cxerciéc

may be complafed as expeditieusly as pessible.

within a menth ef reczipt ef this Order, No cests."
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